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(iii) Two paintings were stolen from
the exhibition. The first two incidents
according to the organisers, a collective
of Indian artists in U.K., were those
of teenage vandalism without particular
racial overtones. The third is a case of
theft. Reports on the incident in news-
papers according 1o organisers tend to
be overtly sensational.

(c) The Government has not received
any report of attacks on Indians with ra-
«ist overtoneg in this period.

(d) The Government does not feel that
there is cause to take up this particular
issue with the British Government,

Spurious drugs un-earthed
874. SHRI N. K. SHEJWALKAR: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) how many cases of spurious drugs

have been unearthed in Delhi during the

last one vyear; .

(b) what tvpe of drugs were found to
be spurious and what were found to be
substandard:

(c) whether they bore any trade name
or patent name; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) to (d). The informa-
tions is being collected and will be laid
on the Table of the Sabha.

Madras Branch of UGC

875. SHRI M. M, LAWRENCE: Will
‘the Minister of EDUCATION AND CUL-
TURE be pleased to state reasons why
University Grants Commission branch is
not being opened in Madras in spite of
repeated requests from the Southern
‘States?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
‘CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): There
have been suggestions in the recent past
that Zonal Offices of the U.G.C. should
be set up in different regions of the
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country, including the Southern Region,
The present view taken on such proposals
is that the problems and perspectives of
higher education. and institutions of
higher learning have to be considered at
the national level and that it will neither
be desirable nor necessary to deal with
them on a regional or sub-regional basis.

12.00 hrs,
QUESTION OF PRIVILEGE

of) AT atydt : gegey W8 €T,

W RErEq : qTT F 4 TS A
a8 g1 &, ATt § 78T @ Frarg |
DR. SUBRAMANIAM SWAMY

(Bombay North East): We welcome this
transformation.

MR. SPEAKER: On 4th October, 1982,
Shri Mani Ram Bagri had sought to
raise a question of privilege regarding
reported proposed summoning of  Shri
Atal Bihari Vajpayee, a Member of this
House, before the Rajasthan Vidhan Sabha,
in connection with a question of alleged
breach of privilege and contempt of the
Rajasthan Vidhan Sabha by Shri Vajpayee.

I have not received any communication
in this behalf either from Shri Atal Bihari
Vajpayee or from the Rajasthan Vidhan
Sabha, The House may, however, like to
know that a similar case had arisen in
1962 in the Gujarat Legislative Assembly
realting to an article in a paper alleging
that money had been passed to get a
particular candidate elected at the election
to the Council of State. The matter was
referred to the Privileges Committee of
Gujarat Assembly which thoroughly exa-
mined the subject and gave a learned
Report in which they had inter alia stated
that “a Member while voting at such elec-
tion is acting in the capacity of a voter
of the electoral college and not in the
capacity of a Member of the House...
that the allegations of bribery and corrup-
tion made in the said news-item against
the. ...Members do not concern the char-
acter or conduct of the Members in that
capacity and do not cast reflections upon
the Members of the House for, or relating
to, their service therein and, therefore,
there is no breach of privilege of the
House”. The Report of the Privileges
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Committee was adopted by the Gujarat
Legislative Assembly,

As hon. Members know, it is a well es-
tablished convention that, if a prima facie
case of breach of privilge or contempt
of the House is made out against a Mem-
ber who belongs to another House, thie
matter is reported to the Presiding Officer
of that House for taking such action as
he considers necessary. In fact, in pur-
suance of the decision taken at the Pre-
siding Officers’ Conference, the Rajasthan
Vidhan Sabha had, as early as December,
1958, passed a Resolution to this effect
that, if any Member of a House of any
other Legislature in India or the Indian
Parliament was involved in any case of
alleged contempt or of a breach of pri-
vilege of the Assmbly, the Speaker would
refer the matter to the Presiding Officer of
the House to which the Member bzlonged.

I have no doubt that all concrned would
take the relevant facts into account while
dealing with this sensitive and important
issue,

SOME HON. MEMBERS rose—
MR. SPEAKER: One by one. Mr, Bagri.

o AR gty (femm)
oerd Wgled, #4 UF wTH U
geara fegr g1, a9 F oweRe ..

weqs Wag - A cfEer A
mrost fasmard &, e wE o ofeen
AT B Al

(ea¥em)

Wi HAVW™ qToEr o R smasdT
T IH 2|

wegy HWgRm & owr SETE
2 W E, TE USNMAZ  HOE HT
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Let me ascertain the facts and if there
are any grounds for that, I will consider.

o THEATT wle (7T
FE aTg TAT gET § |
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= WA ang qy T
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weae ¥fw : F4 g feram s
ETEE A1F ATET

According to that, I have not allowed the
Adjournment Motion,

IR IS (e 0
FHRT F1L |

Zrara aO-

weqet MErayg . H HTIRT FAET
f& wre ww o gur A1 e
TEWA WY qre FEECUA ¥ TEr
A

ot AFT™ alqy) w9 TTHATAAS

AR HE(TU : Ai qEFTARE q.q
This does not call for an Adjournment
Motion.

= HAlx™ alng sy w37
M gl &Rl df  Figd @ feara
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DR SUBRAMANIAM SWAMY: Sir,
yesterday I have given notice of an Ad-
journment Motion on the renaming of the
Marathwada University after Dr. Ambed-
WAr. ..

MR. SPEAKER : There is no question
of Adjournment Motion here.

DR. SUBRAMANIAM SWAMY * The
whole Maharashtra is upset about this.
The Legislature has passed a Resolution
and yet the Maharashtra Government is
not doing anything....

MR. SPEAKER: Not allowed.
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DR. SUBRAMANIAM SWAMY: Do
you mean that Parliament will not allow
Dr. Ambedkar? Parliament is a creature
of Dr. Ambedkar. How can vou say, ‘Not
allowed™?

s THEHTT dlear @ TE a"i?-ﬁ
& Faw @ . (swrew)

qoq Jova : g7 a5 A, 47
HeT FHITIAT & |
(eqaT)
MR, SPEAKER: No question. Not
allowed.
=t lx ww g (frefa@)
feeslt & wvrw & wWiforararg § -
aifaw ATAITE! G & FTAFAHT T

OF YEUH WX AqE 9T

MR. SPEAKER: Why should you um-
mecessarily raise it?... Not allowed.

(saq@u)
MR, SPEAKER: Under consideration. . .
(zga9m=)
MR. SPEAKER: Not allowed.
(samam)

MR. SPEAKER: Nothing about it. It
is a State subject. Not allowed.

(vaaerma)

MR. SPEAKER: It is not a subject to
be discussed here... Not allowed. Law
and order is a State subject... Not allow-
ed.

Mr. Gangwar.

S gOm TR rin e (dfrefrsiier)
% s wgar o fy et gfa-
afady &1 AT L
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MR, SPEAKER: Not allowed. It s
not a subject for discussion here.

g AT ATT

SHRI NIREN GHOSH (Dum Dum):
The entire North-Eastern area is neglec-
ted...*

MR, SPEAKER: Not allowed.

SHRI KRISHNA CHANDRA HALDER
(Durgapur): The meeting of the Prime
Minpisters of India and Bangladesh will
be concluding to-day. We want good re-
lations between Indian and Bangladesh. We
want that the Prime Minister should make
& siatem:nt to-day or tommorrow in the
House.

MR. SPEAKER: That will come later
on.

SHRI KRISHNA CHANDRA HAL-
DER: This is a very important matter,

it TR e T (gAg)
weqer Vgieq, s amer & fufa-

MR. SPEAKER: I am only concerned
with the Members.

(sawera)

MR. SPEAKER: I do not accept any
letters on this point from others: I am only
concerned with the hon. Members of this
Houwse. Hon. Members of this House
are entitled to write to me on this sub-
ject.

o g faglg qEER O A
TR UTSAHe Www fear @ gEe
O ¥ O OH ...

MR. SPEAKER: Not allowed.
Wk Ta% § feaww #few

Not by an adjournment motion.

*Not recorded.
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st Tl W Teag (frdromara) k.
FT ¥ A Y qEQ ¥ oA §.

e

weaR wEaY : w1E [T afaw | TgT
oy qw ®W iR - W fem
o

st ot g (afare) © Wi
Zguw ¥ wifewsr 65 F WK WK
ifwdz sofeafq ar fd & wow
A ggdw w1 fememst A &%
Twa, @t argg-dfase 1 gfene-
©gret faer aTfew 41

MR. SPEAKER: : 38 % 21747 & |
He was incapacitated, 1 have s2en that.

o aavle T8g . 26 arfam @
ey WHIET T AT FT 6 ALE@
N TR F1 ITCEIfa w1 owwy fgerd
T ) o ag ifemw siERgEE W
Al 2

MR. SPEAKER: No. no. I have seen
that. Not allowed,

(saer)

MR. SPEAKER: I have seen that, Not
allowed. When the President becomes in-
capacitated, then it is done. When it was
announced that he had become incapaci-
tated and had to be operated, immediately
action was taken.

PROF. MADHU DANDAVATE
(Rajapur): There is some matter arising
out of the ruling that you have given
just now. You have rightly given the
ruling just now that according to the
decision of the presiding authority in
1957, if any privilege motion is to come,
then it is to come to you. In the same
light the privilege motion against me in
the Maharashtra Assembly was sent to
you. Please take the decision on this pend-
ing matter before 1 die.
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SHRI SOMNATH CHATTERJEE
(Jadavpur): The Railway Minister yester-
day most improperly criticised the State
Government of West Bengal for not co-
operating in the Metro Railway construc-
tion, T would like him to make a statement
and let us know where they are not co-

operating.
(Interruptions) **

MR, SPEAKER: Not allowed.

oy WA ald o awdfr &
art ¥ ot 5w qErTE g A -
TIAE AT |

MR. SPEAKER: The Constitution it
self is very clear on it
FEEqU  TW A #
A% § 1 sy dfsu, § i
JIFFA |

faeam
HTTHT

12.10 hrs.
INTRODUCTION OF NEW MINISTER

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): Sir, I have great pleasure in
introducing to you and, through you, to
the House, my colleague, Shrimati
Mohsina Kidwai, Minister of Statzs in
the Ministry of Labour and Rehabilitation.

e ———.

PAPERS LAID ON THE TABLE

ANNUAL ACCOUNTS OF INDIAN INSTITUTE
OF MANAGEMENT, CALCUTTA FOR 1980-81
AND STATEMENT FOR DELAY

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): I beg
to lay on the Table:. .

() A copy of the Annual Accounts
(Hindi and English versions) of the
Indian Institute of Management, Cal-
cutfa, for the year 1080-81 together
with the Audit Report thereon,

**Not recorded.



